
State Vs. Khalil
E-FIR No. 000286/2020

PS GTB Enclave
U/s 379/411 IPC

18.09.2020

An application for bail is filed on behalf of applicant / accused Khalil

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Wahid Ali Khan, Ld. Counsel for applicant. (On WebEx)
IO HC Sanjeev Tomar in person. (On WebEx).  

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence and

that  accused  is  habitual  offender  involved  in  several  other  cases,  therefore,  no

ground for grant of bail is made out. Accordingly, the application for grant of bail of

accused Khalil is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020



State Vs. Khalil
E-FIR No. 000287/2020

PS GTB Enclave
U/s 379/411 IPC

18.09.2020

An application for bail is filed on behalf of applicant / accused Khalil

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Wahid Ali Khan, Ld. Counsel for applicant. (On WebEx)
IO HC Pramod in person. (On WebEx).  

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence and

that  accused  is  habitual  offender  involved  in  several  other  cases,  therefore,  no

ground for grant of bail is made out. Accordingly, the application for grant of bail of

accused Khalil is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020



State Vs. Khalil
E-FIR No. 00011/2020

PS GTB Enclave
U/s 379/411 IPC

18.09.2020

An application for bail is filed on behalf of applicant / accused Khalil

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Wahid Ali Khan, Ld. Counsel for applicant. (On WebEx)
IO HC Pramod in person. (On WebEx).  

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence and

that  accused  is  habitual  offender  involved  in  several  other  cases,  therefore,  no

ground for grant of bail is made out. Accordingly, the application for grant of bail of

accused Khalil is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020



State Vs. Khalil
E-FIR No. 000323/2020

PS GTB Enclave
U/s 379/411 IPC

18.09.2020

An application for bail is filed on behalf of applicant / accused Khalil

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Wahid Ali Khan, Ld. Counsel for applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence and

that  accused  is  habitual  offender  involved  in  several  other  cases,  therefore,  no

ground for grant of bail is made out. Accordingly, the application for grant of bail of

accused Khalil is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020



State Vs. Farzan
FIR No. 285/2020
PS GTB Enclave

U/s 392/411/34 IPC
18.09.2020

An application for bail is filed on behalf of applicant / accused Farzan

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Rajeev Pratap Singh, Ld. Counsel for applicant. (On WebEx)
IO HC Sanjeev Tomar in person. (On WebEx).  

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence,

therefore, no ground for grant of bail  is made out. Accordingly, the application for

grant of bail of accused Farzan is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020



State Vs. Manish Sharma
FIR No. 285/2020
PS GTB Enclave

U/s 392/411/34 IPC
18.09.2020

An application for bail is filed on behalf of applicant / accused Manish Sharma

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Rajeev Pratap Singh, Ld. Counsel for applicant. (On WebEx)
IO HC Sanjeev Tomar in person. (On WebEx).  

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence,

therefore, no ground for grant of bail  is made out. Accordingly, the application for

grant of bail of accused Manish Sharma is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020



State Vs. Satish
FIR No. 285/2020
PS GTB Enclave

U/s 392/411/34 IPC
18.09.2020

An application for bail is filed on behalf of applicant / accused Satish

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Rajeev Pratap Singh, Ld. Counsel for applicant. (On WebEx)
IO HC Sanjeev Tomar in person. (On WebEx).  

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence,

therefore, no ground for grant of bail  is made out. Accordingly, the application for

grant of bail of accused Satish is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020



State Vs. Vijay @ Kanjar
FIR No. 277/2020
PS GTB Enclave
U/s 454/380 IPC

18.09.2020

An application for bail is filed on behalf of applicant / accused Vijay @ Kanjar

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Ashok Kumar, Ld. Counsel for applicant. (On WebEx)
IO HC Trilok Kumar in person. (On WebEx)  

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence  and

that  accused  is  habitual  offender  involved  in  several  other  cases,  therefore,  no

ground for grant of bail is made out. Accordingly, the application for grant of bail of

accused Vijay @ Kanjar is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020



State Vs. Arun Kumar
FIR No. 224/2020
PS GTB Enclave

U/s 379/34 IPC

18.09.2020

An application for bail is filed on behalf of applicant / accused Arun Kumar 

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Mukesh Panchal, Ld. Counsel for applicant. (On WebEx)
IO HC Ashok Kumar in person. ( On Webex).

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

As per reply of  IO,  accused has already been discharged and is no

more custody in the present case. Considering the same, bail application of accused

Arun Kumar is not maintainable and is accordingly dismissed as not maintainable. 

Let Copy of the order be sent to Jail Superintendent concerned.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

18.09.2020


